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MR, CHAIRMAN: I am not go-
ing to call the Prime Minister . I
am not going to waste the time of
the House like that. Now I am
going to call the next item of Dusi-
ness. (Interruptions).

SHRI DIPEN GHOSH: Sir, in
our meeting with you I made it
very clear... (Interuptwnsns),

[The Deputy Chairman in the
Chair],

NAGALAND UNIVERSITY BILL,
1989

THE MINISTER OF STATE IN
THE DEPARTMENT OF EDUCA-
TION IN THE MINISTRY OF
HUMAN RESOURCE DEVELOP-
MENT (SHRI L. P. SHAHI): I
beg to move:

"That the Bill to establish and
incorporate a teaching and affi-
liating University in the State of
Nagaland and to provide for
matters connected therewith or
incidental thereto, be takenonto
consideration.'

Madam, today we are fulfilling
a commitment made by the Prime
Minister (Interruptions) .. .to
the people of Nagaland when he
laid the foundation stone for this
University in 1987 . . . (Interrup-
tions) .

THE DEPUTY CHAIRMAN: I
cannot give a ruling over the rul-
ing of the Chairman, Please do
not destroy Rajya Sabha makes

. . (Interruptions),

SHRI L, P. SHAHI: The Prime
Minister, in his speech during
the foundation laying ceremony
had rightly stated that every uni-
versity is a major step forward for
a State and this University at
Lumami represents a major step
forward not just for Nagaland or
the North-East but for the whole
country (Interruptions). We
hope that the establishment of a
new University would mark a sig-
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nificant phase in the development
of the State of Nagaland and the
entire  North-Eastern region
(Interruptions). We also hope
that this University will, in the
course of time, become a Centre
of excellence and contribute to the
development and manpower requi-
rements of the State (Inter-
ruptions) ,

I would like to inform the hon.
Members that the higher educa-
tion needs of Nagaland are presen-
tly being served by the North
Eastern Hill University which Has
jurisdiction over the State
(Interruptions). The Kohima cam-
pus of the NEHU has four Depart-
ments offering post-graduate cour-
ses ... (Interruptions). The NEHU
has also established an Institute
of Agricultural Sciences at Med-
ziphema which was upgraded into
a School a few years back... (In.
terruptions). This Institute was
started to meet the manpower re-
quirements in the field of agricul-
ture in the North-Eastern region

(Interruptions). Nagaland has
about 19 colleges which are affi-
liatied to the NEHU having a total
enrolment of about 6,000 students

(Interruptions). However, this
arrangement has not been able to
meet the expectations and aspira-
tions of the people of Nagaland
who have been continuously press-
ing for a separate University...
(Interruptions)

It is proposed that the Nagaland
University will be a teaching-cum-
affiliating University with juris-
diction over the entire State and
with headquarters at Lumami...
(Interruptions).  The  University
would have an all-India character
and enrol students and teachers
from the entire country. The
University will be innovative and
non-traditional in character and
will focus on subjects related to
more practical, productive and
skill oriented aspects and is expec-
ted to play a crucial role in deve-
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[Shri L. P. Shahi]
loping the human resources for the
diverse and multi-farious develop-
mental needs of the State. It
would introduce application-orien-
ted courses to suit the needs of
the society and economy of Naga-
land; promote inter-disciplinary
research and studies; and use mod-
ern communications technology in
imparting instructions (Inter-
ruptions).  Continuing  education
and extension services would be
essential components of the pro-
grammes and activities of the Uni-
versity (Interruptions).  The
University would also pursue the
broad objectives of the National
Policy on Education—1986... (In-
terruptions) The powers, func-
tions and the structure of the Uni-
versity would be by and large the
same as in other Central Universi-
ties. The President of India will
be the Visitor of the University.
The officers of the University will
include a Chancellor, a Vice-Chan-
cellor, a Pro-Vice-Chancellor,
Deans, Registrar and Finance
Officer. (Interruptions). The Au-
thorities of the University would
be the Court, the Executive Coun-
cil, the Academic Council, the
Planning Board, the Finance
Committee and the Board of
Schools. We also propose to as-
sociate the Governor of Nagaland
as the Chief Rector of the Univer-
sity. (Interruptions).

As in the case of newly estab-
lished universities, the first Chan-
cellor, the Vice-Chancellor, the
Registrar and the Finance Officer
shall be appointed by the Visitor.
The Visitor would also constitute
the first Court, the Academic Co-
uncil, the Executive Council, the
Planning Board and the Finance
Committee. (Interruptions).

With the establishment of the
Nagaland University the jurisidc-
tion.of the NEHU shall cease over
ihe State of Nagaland.

I do hope that the establishment
of a Central University in Naga-
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land will fulfil the aspirations of
the people of Nagaland and that
the University will, as envisaged
by our Prime Minister, inculcate
the best values of science and tech-
nology and modern development
while keeping alive everything
that is good in our traditions and
in our heritage. I am sure that
Members from all sections of the
House will support this measure
whole-heartedly. (Inttrruptions).

With these words, I move that
the Nagaland University Bill, 1989,
may be taken into consideration.
(Interruptions).

The question was proposed,

THE DEPUTY CHAIRMAN:
Shri R. K- Poddar. (Interruptions)
We are discussing Nagaland Uni-
versity Bill, 1989. Do you want
to speak on this Bill or not?

SHRI M. S. GURUPADAS-
WAMY (Karnataka): Before this
please listen to me.

THE DEPUTY CHAIRMAN:
I will not listen to you. If Mr.
Poddar wants to speak on the Bill
(Interruptions). 1 am sorry, I
cannot listen to you. We are doing
business. (Interruptions). You de-
fied the Chair. You came in the
well.  (Interruptions). Mr. Chair-
man has already called the Naga-
land University Bill. 1 have asked
Mr. Poddar to speak specifically on
the Bill.

SHRI M. S. GURUPADAS-
WAMY: Before that I want to
make a submission.

SHRI DIPEN GHOSH (West
Bengal): You please hear the Lea-
der of the Opposition.

THE DEPUTY CHAIRMAN:
We have been hearing the opposi-
tion leaders in the last 45 minutes.
(Interruptions). Please leave the
mike. Do not destroy the property
of the Parliament. Please sit
down. (Interruptions). No, no.
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SHRI M, S. GURUPADAS-
WAMY: Whether you like it or
not I say this on behalf of the Op-
position that the Bofors gun deal
issue is so important. We are not
against discussion. We are for dis-
cussion on Bofors but we wanted
the Prime Minister to come and
explain the position.

The view of the fact that, the
Chair is stubborn and obdurate, in
view of the .fact that the Govern-
ment is stubborn and obdurate; we
walk out in protest.

(At this stage some hon. Mem-
bers left the Chamber)

SHRI KHYOMO LOTHA (Na-
galand) Madam Deputy Chair-
man; I rise to speak and support
the Nagaland University Bill, 1989-

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh): What about
the notice of my motion?

THE DEPUTY CHAIRMAN:
The Chairman will take a decision
on it. We have a Business Advi-
sory Committte. It will take a
decision and we will let you know
about it.

SHRI KHYOMO LOTHA: 1
would have been happier if the
Opposition Members were also
present.l say this because many of
our national leaders have a very
poor knowledge about the North-
Eastern region. I remember way
back in 1978 when I had met the
then Home Minister, he did not
know where Nagaland was. So on
occasions like this when we are
discussing the Bill as introduced
today, our Opposition leaders who
are so much concerned about the
nation and yet many of whom do
not know about their own people
in the far flung areas, in the back-
ward regions, about the scheduled
castes and scheduled tribes, their
problems and difficulties, would
also have benefited much and it
would have been better had they
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aBl_slcl) remained here to support this
ill.

In Nagaland, after many years
of insurgency, now peace and tran-
quility has come to stay. And
during this period of peace and
tranquillity, the Naga people are
striving very hard to achieve lite-
racy which has now crossed the 50
per cent mark in the State and
they are working very hard in the
field of higher education.

A century ago, the missionaries
from abroad had introduced edu-
cation in the State during the Bri-
tish regime. But during the Se-
cond World War, when the entire
North-East, and especially Naga-
land, was affected, the effort in the
field of education was once again
thwarted. After Independence,
once again the insurgency started
in Nagaland and education was
again disturbed. A few schools
which were opened at district
headquarters were also disturbed
and many able-bodied young peo-
ple had to, under compulsion, join
insurgency and give up their edu-
cation. It was only after 1964 when
the peace accord was signed and
the State of Nagaland was usher-
ed in that the real progress in
the field of education started. To.
day we are very happy to say that
there are more than 600 schools
and many more colleges.

We do not have any script of
our own in Nagaland because the
saying goes that in the days past
when our forefathers had a cer-
tain script, it was written on the
skin of an animal. Before this
could be passed on to the next
generation, a dog came and ate
away the skin on which the script
was written, and so we lost our
script. Because of that, Nagaland
does not have any script of its
own. But we adopted the Roman
script. There was a time when
our parents learnt the Assamese
script but, because of the dialects
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[Shri Khyomo Lotha]
and difficult pronunciation, the
Assamese script could not be
adopted, and the Roman script
was adopted, which actually suit-
ed our different dialects and pro-
nunciation. So we have now pro-
gressed in the field of higher edu-
cation and we are very happy that
this Bill is now introduced. I am
sure that this Bill will be passed
without any opposition.

We hope that this University
will not be just a university where
only certificates will be churned
out and the students will simply
be given certificates or degrees
but that this University will bring
about development in all spheres
of life—intelectual, moral and
spiritual—and that it will make
our young people very good citi-
zens not of Nagaland alone but of
the whole country.

Our people, after a long spell
of insurgency and fighting, have
now come to take up education
seriously and I am sure this Uni-
versity will benefit the entire
generation not only of Nagaland
but also of the neighbouring
States and also people from other
parts of the country who would
like to come and study in Naga-
land. So, this University will
benefit not only the people of
Nagaland but will also interact
with Universities of other States
and benefit youth from other
areas also.

We are very happy, especially,
to have this University, and my
special appreciation goes to Prime
Minister. Rajiv Gandhi who had
personally visited this area. He
not only visited the headquarters,
but he had himself driven vehicles
and visited many small villages in
difficult areas and had gained a
good knowledge of Nagaland and
the people of Nagaland. It was
under his dyanmic leadership and
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his kuiinness for the development
of our people that it was agreed
to set up this University in Naga-
land.

To clear the doubts of many
who are thinking whether this
small University would be of any
use, I would say that this Univer-
sity in the extreme north-east
State will not only benefit the
people of this area but the coun-
try as a whole. The people there
are very happly that they are
happy that they are being given
this University. They are happy
in that they have a sense of be-
longing, not only to the State or
area or region but a sense of be-
longing to this country when such
institutions for development are
established. The establishment of
this University also, I am sure and
confident, will bring about an
emotional integration in the coun-
try, among the people dwelling in
the State of Nagaland and also
among the people living in the
other States of the country. It

will also solve a great
12. NOON deal of unemployment

problem and also the
problem of people who are seeking
admission for higher education. I
would like to bring to the notice
of the Government here that this
year many students came to Delhi
to seek admission in the Delhi
University but many had to face
a great deal of difficulty in getting
admission in different colleges in
the Delhi University. It was really
an ordeal for many of our students
who had come from far-away dis-
tance and spending a lot of
money. Though the Nagaland Uni-
versity Bill, 1989 will be passed,
it will take some time to start the
real functioning of this university.
Until such time I would like to
appeal to the Education Minister
that in matters of admission to
higher education and technical
education, the rules may be sim-
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plified and people coming from
Nagaland ana North-Eastern
Stages for admissions in other
universities may be favourly con-
sidered so that they may achieve
higher education to work in the
new university that is going to be
established in Nagaland.

[The Vice-Chairman (Shri Mirza

Irshadbaig) in the Chair.]

I thank the Central Govern-
ment, especially the Prime Minis-
ter of India. Shri Rajiv Gandhi
for helping this university to come
through. It has been a" very long-
felt need for the 'people of Naga-
land and way back in 1973 when
this NEHU (North East Hill Uni-
versity) was established, at that
time also with the help and sup-
port of Nagaland people NEHU
came into being. Even then
Nagaland always had the desire
to have its own university for the
upcoming young people who can
be trained, educated to develop in
every respect so that, they can
become worthy citizens of this
great country of India. With this,
I once again welcome and support
this Bill. Thank you.

o THAFT TWIY (IFT g9} ¢
Rqr3qtn  Svadanns A § owo oy
gax § fF foer el = gme o
afy @t g wIR § wegd R g
qrqrece famafagea  fagas, 1989
Fr gHET FE W WAIAT WOT 9F
fear ¢+ mer gar 5 osw @ R
fadt == & I USy WA F wEy
#, Ja#r W SAqE ¥ faeary g
fire agi 9T Sofeny @Y @ WY
- fiF 2 ety miE) ¥ @Y A e
drfa 41 taaim fwar & Iad sfeera
% q" A ATH ATIHT FT TF ALY
fasafaamz fra . Ay &1 Wr3gA
Ufig AN FT GIHFT F F OB
afwa gar? Pt 3w F oA &
qra # w1 Afa @ 9 q &
Frdwa ¥ oT 7 @ F1F FwAT &
T saar 71 PRy Afg & O A
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@t g %1 saar f5 Syt ¥ fog
IaF OF FT FEAT § | HAW
qhiq_ wiE, AAT TGy w]Z7 E
AT T WIS FTAH A §) {537 0w
g% foy § ST IAwT SmT @
star | HfFET €@ AT /gq w1
FATeY GIA FI, IETUAT FT FEHT
§ T ¥y X yma  fafame g
Tt faty gafaTw@ g wEa
gre s Ak =X § ) osq 2q oW
®AGT A, °7-717 {IT 16-38 TRHo
5o Usto ¥, fagrasl &, g¥ a¥%
eF Ag WAT § W qa T Y
iy § ) afEd ¥ o 97 gu wAar
% sfofafe & ¥ o"a1 & favaal

¥ AI9 QAW (¥ AIT T FALFI
T & § ' W IW guwr
qr & vEwr s famr w3 g0
qadra TS wr WEF, AAIAAE
FAN F fan & Iy v w W@
ge m@m  FEr & F gard
waiETHi #1 T A9 ? £ @R #
8 I qUWIT W F 1 g
orat 9T e &3 § dfgam ¥
famtar s oraw 0T &3 § Ak werk
® WY TR AGT AT 2o
AT TG WA GrEx 7 qY oWy
wq gfaam & gqge foar & Sa
gaar F7 g¢ F tate aw ¥ apnk
w fasr @ g AR amdx
favafqama & dag ¥ 7937 fFar
AR F@ ANGA £ 1wt g
T AT A A Ardr 3 wsq

w1 ¥ waer § I 99T 35 g

£ "I IR Al AT oAaqq s
g0 % "R AT K1 MT F sarw
fRatar STgm o I9aAETA Ay,
gt W § U aFar 3 ofgw
farar a1 fraaore w78 WAt
£ W A e R wfaw

§ A T AN AR N WA
& A 9T = #rEer & A 9y,

w ¥ aqr 8T wg W &

3% fged § | =7 Ny F wfww
oW ¥ W gwel qw *
gs 83 fgd § fav 93 fadg sarm
fag @r¥ #Y 9% &+ ¥F ouy o
gt Saeqdf wIm ¥ wAr gUa
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- - [Bro AT arody).

A € 1 MIMifas o7 W st A
AT 94f Fat F USA WA ;T sy
Sifee wqwe v @ § AT @z
qg@ AFAr & T gAwr wgand wr
/¥ 3 H A2 D @A fRar g o
IAFT ATHEIT FA T AFA § AFFR
qMT §F IWF T AMAfH 3§ A
wraaAi FT T fear star Sy
R wg agT wies sager  af
giaemd o Toard da §  armfas
m|FEqy § §§g H Ir o9 far N
A s wfge ¢ wShE widt &Y
41X T UE QAT 4TS Aq4T @
f& 43 €7 981 ¥ uHFW QT WA
N a8 qIr A IF AT F fan
o affex #1 faaigy $T 1 W
aq 1 97 ¥ o7 wstaw Sy
faen & 1 fuemr & WX & R
gt oY ag der T FR war )
faem ©7 #wArs AT FEEET AT
war 3§ gw siwat T sfea
#qr O FF g FT IFF § Y,
1973 ¥ AWA WA T IAX 99
wdtn  favafegea o wRAT S
Y AT | T 9% AR 490 fe
e fymafaqen FMES ¥ Q19 91y
‘gaz 94 & foad ot WA & 3
fooiror ), TEed g, Ay q,
‘gemaa 93@ graval usar & faay
F et FOU 1 gRE T1E 4 )
arg #ff & f5 22 frafyamn oF
Fna u ofcqdf farafamery & w0 §
fasfaa gar, QOTR WWH AR
wisargat Wy arg faad) =t s
% wRA 1 FF NG @I gear
dfpa nmaoel aw @8 @ % ww
oif & # fafaud ¥ faAe v
sy § Wi F§ 0% qm SR 98
feaar H"I‘ geer &gt T a\f FUT gﬁ
‘am wr fafay wralawarRY  Ft gfF
#gf T a¥NT | AMUAT ¥ mAT
‘ggara & 1 aradla @l A ard
g ud oF wfar 9t /T FTEAE
frat & -

" gyfe ¥ dvan w s ¥
R I G AT
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fadw 3 ar #¢ afy M
qaT |ZT § IEY gA |

yUFFAr 1 33 fAfs @]
FE T 94 97 U,
faem qaaar = wfgTm,
fre § oftgaa & 5

asfa qrara I3t @Iar  sfrag
TWET , B T, fadt gu @
ArdR ¥ o qemde ¥ gast ¥
wodt famg sgars A § ¢ qrrds
F g5y 6 WA fyig nFARiag
§ o 3@ ¥ WiiifRs, arafE oq
giepfas @l & arg &gt % &
AT HIF W F fgage &
ANHE ¥ oF  aafgrgwmd B &
¥ WITT &7 T@AT THILET ¥ mand
g faar fear sar [ofee 1 At
W A 0P waT gfve Aaff  wAar

_arfge o Armde ¥ 93 sk e &
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o7 nrfgs feafs 391 I9-Fea1M 02
faie earw fRq w3 & Arvawa
|F ;e H amrEs § a7 T
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fraar =fey T @ A ArAfER
Tdgx ¥ @ I3 dyw@r ¥ g9
@1 srgaare faaw & @7 F
A & w0 & & amrde #
w1 uF farafmme g1 ot =y
wiax gu 5 m Faealyaeg i
uFqAT & IFW I gfE FIT &FM

FEIT TR I Anpe e i

F T F FIW FT TWog Faar
arir ARy ) TS A S & S
F1g 5 a9t § gC § waW  famr &
dar % 737 OF INfawz awx WD
a<g fwsr st STagar & 1 amee
¥ 9 gAtd IFIR v fRar &, 5%
fegrr § Wit oF faeafyarse )
e A N g gy € fa
1T 3 AT &RT I7 IHFT WHF
FQIT |

Iy ITAATEHR N, W‘Tssiﬁr
Y 9T ¥ @Y FW I WIEAWS. §
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% 1agaT & 937 4 § favafaamn
* 33l 9T §FIT  TreF W wwA
sl fagy gl 9x e fpm
Tar § 9y Prvaferey wiafeE,
arary of sifaw from, aure fa
sfy farm, oifast o ferr & @70
gt ¥ awy wwfaw agew
qHEqrr | qgt ag W sAM §F 4nA
w5 frdre & wrarfoagy wsqad
NE WETHRMY  WrE U weadA
Fqrea &1 afErr & w S 2
FgraT I FY WY smEEar Ay wATE)
# i s S Y, A wgkT W
A & fag qurd q}]r AW
fo frrafaamr & sival ar fraiar
FIT FAT IFIY T9 417 F oy F=A
fer & f5 wom & it & s&y,
gy apfar fegfy  amr @fas
uf wivsfas fowrm g7 fody or@
frmrair wifig 1 Fgw @ &
neafiny AR AAAr § AP
famr &1 gdw @@ W AgEERIED
% @rg Wer oeAr gfEgw o
I fgwEmadt fogr & a1 2w
aEd # A fwe aw w@@ Al
orwEa § ) el ol W, FE
gt fr faeafaaran gard a9 wra
gy & afev 7 SAAr F  wearwr I,
fagra &, a7 ¥ T QrEw F UM

L

WIT STaverT S, W fadas
1 .9r%% o) g favafoet &
HIET AT AT F1 A gAY §z2a
-Qfyafedts & 7% &N TR zEEr
TAIIT AT & 1 oRT g WY arfew
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F90 # g, grew wEEe,
We-qTga  FhwT, 3, wWamr
aar fam afewrd & Frivami «r
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FAEqT H1 Wl T@AMA BIRT MEW
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e Far wW gy 9w
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-¥% g5 17 Q@ g1 TrfRg o) waR srar | AT fawaly & F5 ogare &

FATAIT T A3 THT FT  AF AT
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& gay faardt ofems @1 stEg™
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ama T 1 1839 ¥ aggasy
Za7 wazrm F1 afgwre far €
IGH g §F W@IT W IS
a7 & Arnie fwmfadmar §@
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# fagas ¥ w7 wmwTA W7
§f Tmy ww g foad HwT
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fear s & 0 faem Hr Tz AFfafET
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-

B QU HINIIT Y @y oF
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ATEHT sy ® 9w sy oAt &
aual w1 g 6T g oqfq a0 ag
e 9Ffs & dwg ¥ W g E,
i FY WY agt gfaar § 12y wegew,
1987 #r ay § f5 " guIR
TR FEr, S [SOFT oAy S1OF
axAT @ famie G e @
fawafaans v &Y ware-foen <@r 4
IF GHT AT FH! F FHIT T
%1 98 %A f2¥ F fx § faeafamrn
FI EQUAT F FR K WA A1F |

Y fug 3g wumat F7 faow R
fp otz frar =3~ & & ¥ A
Wige & A ¢ HIHIT ¥ vHig afg
% fodwi ar emw I faeafzarax
&Y TATIAL 57 T owiw vg  fRduw
¥ & 1 s soilaT & i o
ROT SIEM I ¥ wiww
Aared ¥ wg7 feAi B am w@r g

AT FT TR gEyd  WiE-
nFar § g cag cfesiadfen oft
| &7 fgmrT faar sar ooz Wt
I addir fauafaaray wfg.
fare & Agva AEE ¥ ca ofy
fR &Y warear 8w 9 1 =W
gy oftar ar st 38 feam @
FIBT 1 af T =N T v =w
famrT aftwe & =it & Moar s §
&g B30 siear gaa g §5 qamY o#
nE g g wAfram ofg ofiae
@ Tarer & v wifeq, w@ifs ae
aweg Fiodla g 5 3fe oix @l
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7 fraafrmar § 567 saw wew

g, A Ay F g gafaTwe M@ 39-
A weNwS &1 9T 95f 3 gy
gifge #vifs amET & ogEl &
¥¢ #iz F@ IIFT Aw wT  f2ar
v g 0 L

qs:  famfgama 3 amer
ITFAT FT N FA  gET
QF f9%L  FT TR NAR Ge7 ¥ 7
¥ wzn fa3 oA §if3T 1 57 TR
faaidt =1 m3d gfywr s fawe
T ¥ AATE, WIg awEr fawa oF
Fa:d faars & &3 ¥ 37 o W3-
g3 fedm W& waAy - wEar g%
B ATHS H1 A FY qET U
Mg TRA

faiTy & fadir quw § 77 "=
g g s favafoamr &1 esar
... (91 & 99) wadr S
gaEiw M, & I3 w4 A-Tiw
offray 9T AW W@r §...

NIRRT 61.34 PUT WY Y
qg Arcm fiad & 47.47 I®
Ty AWt ST T uF 12,86
hUE BTF AFAT AT AT S g
a® I wa7 6 T AR F FL
fad sy 5 A AT Wi g ?
Fqrfe & AT ST FIAC AFAT oA
AT 777 I F 5 F@IT 37 T
¥ g9 feg & Fem FX gar o
nrFEe |gI| @ WG ITG DA
sifgg ) AE-ME uraw daw gw
Fexdl Y 78 94 Y =fge 1 wrz-
s gl frrafqgrazs gaEm
T @ gitad © & 99asy
T T T |

& o viwr g f5  frmafearax
[T HWT FT AT qEIT F
wymT ¥¥ ua-fg ¥ @f w1 &
gt qf T frar stwar wifs f5dh a0
¥z #I¥ w1 g3ar ¥ fqR fw fam-
frarrs & sl = maersn & qfy
gy T 7 oadi 2 9
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35 famafaamr & Wiz @ 3%
Ag-rarfag femfaaad &1 g4 ag.
R ET S oHR # s aRa g
& famafagm e gyem w1 ax
fr @ STHIT 43 RT AEY W
T Aamrae  farmaisama 3 fag
aafes gavwufs ¥ gaw § o@r
stasqr Fon {5 famfyarar s
ATAIT FIT BERT SN fu faat
g &M@ ¥ AT gr, S =g
IINT A/ 1w K, [ANAT fonas
famar fadss w1 § @wdw *ar g
ok =wf4w @ B WM §
fearar agar § 1 oW swafes
FHZ Fr 425 v, gWR fogmse St
a5 waftgg =df €, oy Y w7
dfifer & "G A, T DTN AR
95 3 I PR F A for fa
et famfaasy &7 @@meAr &
fastr YA ar WM g o &,
fpe & wew ¥ FwIrar =Awar §
1083 ¥ T g zowr ¥ fa fawx
wrar fgFdt ToumonTo &Y ATTF  FAIY
¥ wwy amm §w fawm fFH
FAAT TUAT H W FAw e
farg Ay 7 TamAr g, 48 T
qae gy AaT 1 BT FoTlewle F
FTIF W AT q9 Awfas & NI
W, FAH UTT WIT wAT MY TeEA
Iagr sy FT fRar (~gesitedre
& &, S8 fomr Fa@ma ¥ AW g,
FH FqA WL i%srﬂ“ fs wfes §
qUT TH 4T Ty gTTA T A AWK
few v F1 gzt ¥ fawdlw aim
FA & FfAw, A ANCH IV £
a1 JoFTodle FV, T UIFIWT
fafzat &1 &§ fHaaT o) a%r ogw
fasidt g, @ Fr wfrw I A
2 SART HANTART FIX FT AT § o

arar & &g fgaare af S ke
e fged favafqamsa &7 sqman %1
5T 1 g oy faadse S 9 wiver-
g fga1 & 91 maarer 7 giw
wrfgr AT Telodle Fi mAAT
& A 69T HAET H#I FT @ A
q"r G“.ql .. R e . .
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[3ro IR TET)
. WA Wl ¥ g, § 3w favus
HT ERYT BT E )3T AT faeae

§ =a W arw w3 ® mqHC

fear za% fag § =g sfy sawar
93T FTIT §

THE VICE-CHAIRMAN (SHRI
IRSHADBAIG): I am
calling a new Member, Shri Shab-
bir Ahmad Salaria to make his

MIRZA

maiden speech.

SHRI SHABBIR AHMAD SALA-
RIA (Jammu and Kashmir):
Mr. Vice-Chairman, Sir, the Bill
which has been introduced with
regard to the formation of a Uni-
versity in Nagaland is a welcome
stand. It is welcome in as much
as Nagaland is a far-flung hilly
area in north-east of India just
like the State of Jammu and
Kashmir which is also situated in
the north of India. This Bill
which has been tabled here makes

provision for ihe establishment of

a University to cater to the needs
of the people in that far-flung
State and thereby to improve the

educational opportunities avail-
able to these people. It is our
earnest hope  that this Bill will

go a long way in helping the peo-
ple of Nagaland who need educa-

tion more than any other part of

our country because they are lag-
ging behind, in order to bring
about a complete identity between
the wvarious sections of our society.
Irt  order to bring ihe backward
areas of our State to catch up with
the rest of the country, it is very
necessary that such a Bill should
have been paced Dbefore this
august House so that the people
of that land, that State, are en-
abled to go ahead with better
education and better development.

However, so far as the State of
J&K is concerned, we also wel-
come in the same tone the confer-

ment of the Scheduled Tribes
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status on certain sections of the
society in the Ladakh region. We,
however, feel that the Govern-
ment of Jammu and Kashmir
which had already recommended
other sections  which are  very,
very weak and very, very back-
ward in J. & K, such as Gujars,
Bakarwals and Arghavans and
such other .persons living in far-
flung areas of the State of J&K
are also accorded the status of
Scheduled Tribes. The fact that
such a status' has not been accord-
ed to them and as against that
only a portion of the society of
Jammu and  Kashmir  has been
accorded that status is likely to
bring about friction which we
want to avoid in the State of
Jammu and Kashmir. In order
that peace and  harmony  may
sprevail in the State also, we feel
that by not conferring that status
on Gujars, Bakarwals and
Arghavans, and by hot accepting
that till now—although the matter
is under consideration of the Gov-
ment of India—is likely to create
certain misgivings and frictions
amongst the various sections of
our society in Jammu and Kash-
mir. Such things may kindly be
avoided so that our people feel
one with each other and. no
grounds exist for them to have
any grudge against anybody else
and so that we progress hand in
hand with the rest of our Country
 towards the  goals which  have
been earmarked for us by Bapuji,
Pandit  Jawaharlal Nehru and
Sher-e-Kashmir, Sheikh Moham-
mad Abdulla. in the State of
Jammu and Kashmir, great stri-
des have been made in the matter
of education and education has
.been the primarv consideration
in. the manifesto of the National
Conference called Nana Kashmir.
We feel that this step which has
heen taken to eive better educa-
tienl bppjortunities to the people
of Nagaland bv providing a- spe-
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cial Act for the establishment of
their own University is an appro-
priate step which the Government
has taken, However, 1 feel, after
going through it cursorily, that in
Section 13 of the Bill the Vice-
Chancellor has been given very
sweeping powers Section 13
says:

"(1) The  Vice-Chancellor
shall be appointed by the Visi-
tor in such manner as may be
prescribed by the Statutes.

(2) The Vice-Chancellor shall
be the principal executive and
academic officer of the Univer-
sity, and shall exercise general
supervision and control over
the affairs of the University
and give effect to the decisions
of all the authorities of the
University."

There 1 request the hon. Mi-
nister to consider that the powers
conferred to him are very wide
and-very sweeping and the more
the powers the greater the possi-
bility of the same being abused.
These powers are uncontrolled.

Clause 13 further says:

3) The Vice-Chancellor
may, if he is of opinion that
immediate action is necessary
on any matter, exercise any
power conferred on any autho-
rity of the University by or
under this Act and shall report
to such authority the action
taken by him on such matter:

Provided that if the autho-
rity concerned is of  opinion
that such action ought not to
have been taken, it may rtfer
the matter to the Visitor whose
decision thereon shall be final."
I submit that it should have
been provided that the action shall
be subject to ratification by such
authority within a period to  be
provided in this Bill and if with-
in that period that action is  not
ratified, it shall be deemed to have
lapsed.

Similarly, I may request that
Section 34 of the Bill also deserves
consideration by the hon. Minis-
ter. It says

"(1) Every employee of the
University shall be appointed
under a written contract, which
shall be lodged with the Univer-
sity and a copy of which shall
be furnished to the employee
concerned.

(2) Any dispute arising out
of the contract between the
University, and any employee
shall at the request of the em-
ployee, be referred to a Tribu-
nal of Arbitration consisting of
one member appointed by the
Executive Council, one member
nominated by the employee con-
cerned and an umpire appointed
by the Visitor.

(3) The decision of the Tri-
bunal shall be final and no suit
shall lie in any civil court in
respect of the matters decided
by the Tribunal.

(4) Every request made by
the employee under sub-section
(2) shall be deemed to be a
submission to. arbitration upon
the terms of this section within
the meaning of the Arbitration
Act, 1940."

It is my submission that' even
if you make the decision final,
there should be some avenue pro-
vided so that this decision is also
open to test by some other autho-
rity. It should be final only to
this extent that so far as the Tri-
bunal is concerned, the decision is
final. But it should be provided
that there shall be at least one
avenue which shall decide its cor-
rectness.

I shall also draw your kind
attention to Section 35 of the Bill
which says:
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"(1) Any student or candidate
for an examination whose name
has been removed from the rolls
of the University by the orders
or resolution of the Vice-Chan-
cellor, Discipline Committee or
Examination Committee, as the
case may be, and who has been
debarred from appearing at the
examinations of the University
for more than one year, may,
within ten days of the date of
receipt of such orders or copy
of such resolution by him, ap-
peal to the Executive Council
may and the Executive Council
may confirm,. modify or reserve
the decision of the Vice-Chan-
cellor or the Committee, as the
case may be."

It is stated here that "any stu-
dent or candidate for an examina-
tion whose name has been remov-
ed from the rolls of the University
by the orders or resolution of the
Vice-Chancellor, Discipline Com-
mittee or examination Committee,
as the case may be, and who has
been debarred from appearing at
the examinations of the Univer-
sity for more than one year-
may, within ten days..." It is
" my submission that the making
of the decision should be made
subject to the condition that the
decision is made after affording
the concerned candidate or the
student an opportunity of being
heard. The power given here is
not subject to according any oppor-
tunity of being heard to the con-
cerned student. It is my submis-
sion that such a sweeping power
without giving the affected per-
son an opportunity of being heard
or of showing cause is not correct,
is not in accordance with Article
14 of the Constitution of India,
and it is likely to land the student
in "difficulty, and is also likely to
render the authority which is ca-
pable of arriving at a decision to
arrive at a wrong decision. The
rule of audi alteram partem

[RAJYA SABHA]
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should be obeyed, should be res-
pected in all matters. And if the
affected person is not to be heard
and the decision is to be arrived
at, the decision will in all like-
lihood be wrong or can be wrong.
Therefore, it is my submission in
this respect also that an oppor-
tunity of being heard to the per-
son concerned should be afforded
before the decision is arrived at.
And without that, the mere pro-
vision that the decision arrived at
unanimously will be appealable
is no solace to the person concern-
ed because in the meantime the
punishment is visited on him. It
1s, therefore, my humble submis-
sion before the hon. Minister that
these matters may kindly be
taken into consideration so that
the Bill is free from these defects.
Moreover, 1 have read the Bill
and I have not found in it the
provision for the establishment of
any Chair for improvement, for
teaching of the Nagaland languag-
es which are local there, the lan-
guages that are prevalent there.
I feel that there should be a pro-
vision in the Bill for the establish,
ment of a special Chair which
will go into the teaching and ins-
truction of the language which is
particular to the people of Naga-
land and which could be fostered
so that those people can attain a
greater proficiency in their lan-
guage, and their language also
prospers.

In making this submission, I
would further make a submission
that all this power which the
Vice-Chancellor has been confer-
red with deserves to be reconsi-
dered in the light of my submis-
sion.

With these submissions, Sir, I
support this Bill and 1 would re
quest that after taking into con-
sideration the submissions [ have
made, the Bill may kindly be
passed. . f



37 . Nagaland University

THE VICE-CHAIRMAN (SHRI
MIRZA  IRSHADBAIG):"  Shri
Jerlie E. Tariang-Please conclude
within three minuts.

SHRI JERLIE- E. TARIANG
(Meghalaya): Mr. Vice-Chair-
man, Sir, I will try to complete

within the limited time. I would
-like to express my personal gra-
titude to the Prime Minister and
the Government and the Minister
concerned for having brought this
Bill for the establishment of Na-
galand  University. Nagaland is'
one of the States comprised with-
in the jurisdiction of the North-
Eastern Hill University which is
in Shillong, the capital of my
State; Sir, it is true that it is
very necessary that these Univer-
sities should be opened in as
many areas as possible in the
North-East as we have different
cultures, different languages and
different problems. I do not want
to go into the merits of the Bill
as. it has been already explained
by my previous speakers. 1 would
only like to comment that it is
really important that other Uni-
versities should also be expanded,

and more Universities should be
established. = For  instance;  the
NEHU, the North-Eastern Hill

University comprises four States—
Meghalaya,  Nagaland, Mizoram
and Arunachal Pradesh. Sir, you
know the communication problem
between one State and the other.
The hill tribal people of the
North-Eastern Region have differ-
ent cultures and different ways of
life and different habits of food
and other things. It is only fair
if these students are given higher
education in their own home
States. Another factor is that
they are facing a lot of problem
in getting seats elsewhere in the
country. There is also a lot of .
frustration in the minds of the
young people. Educated as they
are, they would like to go for fur-
ther studies, but they find that
they are not welcome in many of
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the university = campuses. The
NEHU cannot provide all the re-

quirements of every State. This
University itself is not having
enough seats. Now, Mizoram is

the next State which may, due to
its  educational  standard, and
otherwise too, I think Mizoram
may like to go for another univer-
sity. And 1 am sure that the far-
flung Arunachal Pradesh people,
they are also coming up. And
soon they too would like to have
a university of their own. Sir, I
would therefore submit that it
will be in the fitness of things if
the Government would go deep
into ths aspect whether it is not
proper-also to have separate uni-
versity for Mizoram. .As at pre-
sent, they have got campuses in
Aijawal and in Kohima, i.e., in
Nagaland and in Mizoram, and in
order to bring satisfaction and
. privileges to all those people in
bulk in the present universities,
they should have their own uni-
versities so that they can serve
their interests better.

Sir, it will be better that we
all welcome the Nagaland Uni-
versity Bill. My only request is
that the  Minister concerned
would ccnsider this aspect that
the NEHU which is another Cen-
tral University in Shillong can-
not accommodate all the require-
ments of the States from that part
of the counry. Therefore, an-
other university should be started
in Mizoram and I am sure that
this will bring the desired results
and fulfil the aspirations of the
people of the North-East. Thank
you.

THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): 1 have
to inform the Hon. Member that
the Prime Minister will make a
statement regarding the Nagar
Rozgar Yojana at 12.50 p.m. to-
day.
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[Shri Mirza Irshadbaig] suggestion.  Proctor should be
. ) appointed whose duty should also
Now, Prof. Asima Chatterjee be to guide the students
will speak for a few minutes on regarding the courses they

the Nagaland University Bill.

PROF. (MRS.) ASIMA CHAT-
TERJEE (Nominated): Mr. Vice-
Chairman, Sir, 1 rise to support
the Nagaland University Bill.
Considering the geographical si-
tuation and the demands of the
people of Nagaland, based on
valid reasons, the need to have a
Central university, for the State
of Nagaland has been felt and I
am very happy that this Central
University is going to be establi-
object has been well established
shed very soon at lumami. The
at page 40 of the Bill and also in
section 4 at page 3. The Bill has
been well drafted. But I have a
few comments to make.

First of all, I want to say that
the routine type of curricula and
courses should not be followed
in this university. This universi-
ty should have some speciality
depending on the geographical
situation and the natural resour-
ces. I would like to suggest in
this connection that chemical
technology, courses on forestry
and social forestry should
be implemented because there
are vast forests and courses
on food technology should also be
introduced in this university. This
should be done for the welfare of
the people so that the State can
generate more employment oppor.
tunities. There is one more im.
portant point. The m traditional
culture and arts should be deve-
loped by all means. At the same
time, UGC directive, should be
followed while appointing lectur.
ers.

Lastly, for the discipline of the
students, as has been pointed out.
appointment of Proctor is a good

should study, helping to overcome
the difficulties faced by the stu-
dents in these academic activies.
Moreover, the Proctor should have
an advisory committee as well
who should be able to help the
Proctor by guidelines so that the

Proctor may execute his duties
efficiently.
These are the few points I

wanted to raise, and with this, I
support the Bill.

SHRI L. P. SHAHI: As I stat-
ed, I have been hearing the obser-
vations made by hon. Members.
Some of the items suggested
would actually form part of the
courses of studies that are to be
framed. So far as inclusion of
forestry and agriculture is concer-
ned, it has been given on page 3,
paragraph 4 of the Bill "To make
provisions for integrated courses
in humanities, natural and phy-
sical sciences, social sciences, agri-
cultural science and forestry and
other allied disciplines in the edu-
iational programme of the uni-
versity". So that has to be kept
in mind. After all, if a university
1s going to funition in Nagaland,
it has to function in the atmos-
phere that prevails there. Agri-
culture will be a part of it; horti-
culture will be a part of it. That
has to be included in the courses
of studies which will be finalised
later on.

[THE DEPUTY CHAIRMAN
in the Chair]:

So far as the power of the Vice-
Chancellors are concerned, it is
in tune with other Central Univer-
sities'- Already there are ten Cen-
tral Universities in the country.
So, this is nothing new.

So far as providing special
chair for language of Nagaland
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SMALL INDUSTRIES DEVE-
is concernel, as suggested by my
hon. friend, I would like to bring
to the notice of the House that
Nagaland has 14 tribes with as
many as 52 dialects. Any big
village in Nagaland has its own
dialect. There is no common
language as such. But those who
are educated persons in Nagaland,
they have adopted English to a
greater extent and the Roman
script. Geographical situation is
such that Lumami is in the centre
of Nagaland.

I now request the House to pass
this Bill,

THE DEPUTY CHAIRMAN:
The question is:

"That the Bill to establish
and incorporate a teaching and
affiliating  University in the
State of Nagaland and to pro-
vide for matters connected
therewith or incidental thereto,
be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN:
We shall now take up clause-by-
clause consideration of the Bill.

Clauses 2 to 48 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula,
and the Title were added to the
Bill.

SHRI L. P. SHAHI: I move:
"That the Bill be passed."

The question was put and the
motion was adopted.

SMALL INDUSTRIES DEVELOP-
MENT BANK OF INDIA BILL,

1989—Contd.
THE DEPUTY CHAIRMAN:

Prof. Chandresh P. Thakur to
continue.
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Bill, 1989
PROF. CHANDRESH P.
THAKUR (Bihar): Thank you

for giving me this opportunity to
continue my interrupted presen-
tation on this Bill. Last time I
spoke, there was a lot of pande-
monium in the House and it
seems that the Opposition was
not interestsd in it. As I said
last time, for accelerated deve-
lopment of industry we need
much larger and greater monen-
tum in the growth of small firms.
A dominant proportion of total
production, total employment and
number of firms fall in the small
firms category and frorn this point
of view there is great scope for
further development of
this sector. However, we find
that there is a high incidence of
sickness RBI study shows that
7-8 per cent of the total sick units
are in the small sector and 15 per
cent of the total outstanding
credit also belongs to this sector.
Sixteen hundred crore of rupees
are stuck up in the sick units. The
question arises, why are there so
many units sick? There are pro-
blems with regard to the poor
project choice, with regard to
poor entreprencueurship and in-
efficient project management.
Over and above that, there are
problem of market constraint,
obsolete technology and inade-
quate finance. This Bill is going
to strengthen the financial pic-
ture, hopefully if the resources
are utilized with imagination and
care.

We need to appreciate that the
IDBI schemes, like the margin
money, viability studies or nurs-
ing programmes are welcome but
there was a deadline set by the
RBI for viability studies and the
nursing programmes. I do not
know whether the deadline has
been crossed by a wide margin or
not but it seems that whatever
the progress, it is not sufficient
because that should have been re-
flected in the quality of improve-



